Vol. 255
No. 7

Tuesday,
7" December, 2021
16 Agrahayana, 1943 (Saka)

sl gl "
bRy

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT (FLOOR VERSION)
(PART-II)

CONTENTS
Papers Laid on the Table (pages 1-9)

Message from Lok Sabha - Reported
The National Institute of Pharmaceutical Education and Research
(Amendment) Bill, 2021 - Laid on the Table (page 10)

Reports of the Department-related Parliamentary Standing Committee on
Food, Consumer Affairs and Public Distribution - Laid on the Table (pages 10 - 11)

Reports of the Department-related Parliamentary Standing Committee on Water
Resources - Laid on the Table (page 11)

Statement of the Committee on Empowerment of Women- Laid on the Table
(page 11)

[P.T.O

©
RAJYA SABHA SECRETARIAT

NEW DELHI

PRICE: 2 100.00




Statements of the Department-related Parliamentary Standing Committee on Energy
- Laid on the Table (pages 12 - 13)

Statements of the Department-related Parliamentary Standing Committee on Rural
Development and Panchayati Raj - Laid on the Table (pages 13 - 14)

Government Bills -Under Consideration
The Assisted Reproductive Technology (Regulation) Bill, 2021 (pages 15 -24)
The Surrogacy (Regulation) Bill, 2020(pages 15 - 24)

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail : rsedit-e@sansad.nic.in




RAJYA SABHA
Tuesday, the 7" December, 2021/16 Agrahayana, 1943 (saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I.  Notifications of the Ministry of Corporate Affairs

Il. Report on the Working and Administration of the Companies Act, 2013 for the
year ending 31° March, 2013

lll. Report and Accounts (2019-20) of the Investor Education and Protection Fund
Authority, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(RAO INDERJIT SINGH):  Sir, | lay on the Table —

l. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 30B of the Chartered Accountants Act,
1949:-

(1) G.S.R. 584 (E), dated the 24"™ August, 2021, publishing the
Chartered Accountants (Election to the Council) Amendment Rules,
2021.

(2) G.S.R. 642 (E), dated the 21 September, 2021, amending
Notification No. S.0. 1591 (E), dated the 12" April, 2019 to substitute
certain entries in the original Notification.

(3) No. 1-CA (5)/72/2021, dated the 29" September, 2021, publishing
the audited accounts and the 72" Report of the Council of the
Institute of Chartered Accountants of India, (ICAI), for the year ended

31%" March, 2021.
[Placed in Library. For (1) to (3) See No. LT-5420/17/21]

(i) A copy (in English and Hindi) of the Ministry of Corporate Affairs,
Notification No. G.S.R. 644 (E), dated the 21% September, 2021, amending
Notification No. G.S.R. 787 (E), dated the 15" October, 2015 to substitute certain
entries in the original Notification, under Section 40 of the Cost and Works

Accountants Act, 1959.
[Placed in Library. See No. LT-5419/17/21]
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(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under Section 40 of the Company Secretaries Act, 1980:-

M

@

©)

G.S.R. 643 (E), dated the 21%" September, 2021, amending
Notification No. G.S.R. 170 (E), dated the 1% March, 2019 to
substitute certain entries in the original Notification.

No. 1 of October, 2021, dated the 6™ October, 2021, declaring the
election of CS Sandip Kumar Kejriwal (FCS-5152), to the 13" Council
from Eastern Indian Regional Constituency of the Institute of Company
Secretaries of India.

No. 104/41/Accts.-1, dated the 27™ September, 2021, presenting its
47" Annual Report and audited statements of consolidated accounts
along with the Auditors Report thereon, for the year ended March 31,

2021.
[Placed in Library. For (1) to (3) See No. LT-5418/17/21]

(iv) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy

Code, 2016:-

M

%)

No. IBBI/2021-22/GN/REG078, dated the 30" September, 2021,
publishing the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) (Third Amendment)
Regulations, 2021.

No. IBBI/2021-22/GN/REG079, dated the 30" September, 2021,
publishing the Insolvency and Bankruptcy Board of India (Liquidation

Process) (Second Amendment) Regulations, 2021.
[Placed in Library. For (1) and (2) See No. LT-5198/17/21]

(v) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. G/20-CWA/9/2021, dated the 29" September, 2021, publishing the
62" Annual Report and audited accounts of the council of the Institute of Cost

Accounts of India, for the year ended 31% March, 2021, under Section 40 of the Cost
and Works Accountants Act, 1959.

[Placed in Library. See No. LT-5419/17/21]
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Il. A copy (in English and Hindi) of the Seventh Annual Report on the Working
and Administration of the Companies Act, 2013, for the year ending 31" March, 2020,

under Section 461 of the Companies Act, 2013.
[Placed in Library. See No. LT-5197/17/21]

lll. A copy each (in English and Hindi) of the following papers:—
(a) Annual Report of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2019-20.
(b) Annual Accounts of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.
(c) Statements showing reasons for the delay in laying the papers

mentioned at (a) and (b) above.
[Placed in Library. SeeNo. LT-5196/17/21]

I. Notifications of the Ministry of Power
Il. Budget (2021-2022) of the Damodar Valley Corporation, Kolkata

HATT # oG F3A1 (31t 01 ren): wEley, H fFeforRad o |1 uee UR ]
l. (i) A copy (in English and Hindi) of the Ministry of Power Notification No.
01/01/2020-DVC, dated the 16™ November, 2021, publishing the Damodar Valley
Corporation (Conduct of Business) (Amendment) Regulations, 2021, issued under

Section 60 of the Damodar Valley Corporation Act, 1948.
[Placed in Library. See No. LT-5381/17/21]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section 179 of the Electricity Act, 2003 :-

(1) No.RA-14026(11)/4/2020-CERC dated the 19" August, 2020
publishing the Central Electricity Regulatory Commission (Terms
and Conditions for Tariff Determination from Renewable Energy
Sources) Regulations, 2020.

(2) No.L-1/18/2010-CERC dated the 18" August, 2020 amending the
provisions of clause (19) of Regulation 6.5 of the Principal

Regulations as mentioned therein.
[Placed in Library. For (1) and (2) See No. LT-5867/17/21]
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Il. A copy (in English and Hindi) of the Annual Budget of the Damodar Valley
Corporation, Kolkata, for the year 2021-22, under sub-section (3) of Section 44 of the

Damodar Valley Corporation Act, 1948.
[Placed in Library. See No. LT-5377/17/21]

I. Notifications of the Ministry of Finance

Il. Report and Accounts (2020-21) of Oriental Insurance Company Ltd., New Delhi and
related papers

lll. Report and Accounts (2020-21) of LIC, Mumbai and related papers and Valuation
Report of LIC as on 31° March, 2021

IV. Report and Accounts (2020-21) of NABARD, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KISHANRAO KARAD): Sir, | lay on the Table —

l. (i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. G.S.R. 732 (E), dated the 14" October, 2021,
publishing the Registration of Assignment of Receivables (Amendment) Rules, 2021

under Section 33 of the Factoring Regulation Act, 2011.
[Placed in Library. See No. LT-5265/17/21]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. HRW: IRS: 124C: LW:3231:2021, dated the 29"
July, 2021, publishing the Canara Bank Officer Employees’ (Discipline and Appeal)
Amendment Regulations, 2021, under sub-section (4) of Section 19 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970, along with Delay

Statement.
[Placed in Library. See No. LT-5264/17/21]

(ii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. PFRDA/12/RGL/139/10, dated the 22"
September, 2021, publishing the Pension Fund Regulatory and Development Authority
(Custodian of Securities) (Amendment) Regulations, 2021, under Section 53 of
Pension Fund Regulatory and Development Authority Act, 2013.

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 731 (E), dated the 12" October, 2021,
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publishing the Pension Fund Regulatory and Development Authority (Salary and
Allowances Payable to and Other Terms and Conditions of Service of Chairperson and
Whole-time Members) (Third Amendment) Rules, 2021, under Section 53 of the

Pension Fund Regulatory and Development Authority Act, 2013.
[Placed in Library. For (i) and (iv) See No. LT-5263/17/21]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification S.0. 4145 (E), dated the 8" October, 2021, amending
Notification No. S.0. 379 (E), dated the 9" February, 2017 to substitute certain entries
in the original Notification, under sub-section (3) of Section 36 of the Recovery of

Debts and Bankruptcy Act, 1993.
[Placed in Library. See No. LT-5266/17/21]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a)  Annual Report and Accounts of the Oriental Insurance Company Ltd.,
New Delhi, for the year 2020-21, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. See No. LT-6094/17/21]

lll. A copy each (in English and Hindi) of the following papers, under Section 29
of the Life Insurance Corporation of India Act, 1956:—
(i) (a)  Sixty-fourth Annual Report and Accounts of the Life
Insurance Corporation of India (LIC), Mumbai, for the year
2020-21, together with the Auditor’'s Report on the
Accounts.
(b) Review by Government on the working of the above

Corporation.
[Placed in Library. See No. LT-5262/17/21]

(ii) Fifty first Valuation Report of the Life Insurance Corporation of India

(LIC), as on 31° March, 2021.
[Placed in Library. See No. LT-5261/17/21]
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IV. A copy each (in English and Hindi) of the following papers, under sub-

section (5) of Section 48 of the National Bank for Agriculture and Rural Development
(NABARD) Act, 1981:-

(2)

(b)

Annual Report and Accounts of the National Bank for Agriculture and
Rural Development (NABARD), Mumbai, for the year 2020-21,
together with the Auditor's Report on the Accounts.

Performance Review by Government on the working of the above

Bank.
[Placed in Library. See No. LT-5260/17/21]

I. Notifications of the Ministry of Health and Family Welfare
Il. Report and Accounts (2019-20) of CMSS, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): Sir, | lay on the Table —

. ()

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Health and Family Welfare, under Section 93 of the Food Safety and
Standards Act, 2006:-

(1)  No.  1-16/Scientific ~ Committee/Notif.28.4/2010-FSSAI(1)
(Pt.F), dated the 3" November, 2021, publishing the Food Safety and
Standards (Food Products Standards and Food Additives) Fourth
Amendment Regulations, 2021.

(2) No. Stds/SP-18/A-1.12/N-1, dated the 371" August 2021,
publishing the Food Safety and Standards (Fortification of Foods) First
Amendment Regulations, 2021.

(3) No. Stds / F&VP / Notifications (04) / FSSAI - 2016, dated the
20" November, 2018, publishing the Food Safety and Standards (Food
Products Standards and Food Additives) Fourteenth Amendment
Regulations, 2018, along with Delay Statement.

(4) No.1-95/ Stds / Packaging / SP (L&C/A) / FSSAI-2017, dated
the 24" December, 2018, publishing the Food Safety and Standards
(Paokaging) Regulations, 2018, along with Delay Statement.

(5) No. 1-116 / Scientific Committee / Notif. 28.6 / 2010-FSSAI,
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dated the 22" September, 2021, publishing the Food Safety and
Standards (Fortification of Foods) Second Amendment Regulations,
2021.

(6) No. 4067 / MOC - Trade / Reg - FSSAI / 2017 (Part-1), dated
the 3™ November, 2021, publishing the Food Safety and Standards
(Import) First Amendment Regulations, 2021.

(7) No. Stds./Organic/Notification-010/FSSAI-2019, dated the 14"
October, 2021, publishing the Food Safety and Standards
(Organic Foods) First Amendment Regulations, 2021.

(8) No.REG / 11/27 / BEVO - Labelling / FSSAI - 2018, dated the
24" December, 2018, publishing the Food Safety and Standards
(Packaging and Labelling) First Amendment Regulations, 2018, along
with delay statement.

(9)  No. 1-116/Scientific Committee/Notif.28.4/2010-FSSAI(1), dated
the 26" July, 2021, publishing the Food Safety and Standards (Food
Products Standards and Food Additives) Third Amendment Regulations,
2021.

(10) No. Stds/03/Notification (Nutra)/FSSAI-2017 dated the 6"
September, 2021, publishing the Food Safety and Standards (Health
Supplements, Nutraceuticals, Food for Special Dietary Use, Food for
Special Medical Purpose, Functional, Food and Novel Food) First
Amendment Regulations, 2021.

(11) No. Std/SP-08/A-1.2019/N-02 dated the 13" September, 2021,
publishing the Food Safety and Standards (Labelling and Display) First

Amendment Regulations, 2021.
[Placed in Library. For (1) to (11) See No. LT-5186/17/21]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Health and Family Welfare (Department of Health and Family Welfare),
under Section 38 of the Drugs and Cosmetics Act, 1940:—

(1) G.S.R. 605 (E), dated the 31* August, 2021, publishing the New
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Drugs and Clinical Trials (Amendment) Rules, 2021.
(2) G.S.R. 766 (E), dated the 27" October, 2021, publishing the

Drugs (5" Amendment) Rules, 2021.
[Placed in Library. For (1) and (2) See No. LT-5410/17/21]

Il. A copy each (in English and Hindi) of the following papers:—
(a)  Annual Report and Accounts of the Central Medical Services Society
(CMSS), New Delhi, for the year 2019-20, together with the Auditor’s
Report on the Accounts.
(b)  Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. LT-5161/17/21]

I. Notifications of the Ministry of Ports, Shipping and Waterways

Il. Reports and Accounts (2020-21) of CoPT, Cochin and MPT, Goa and related
papers

I1l. Reports and Accounts (2019-20) of IMU, Chennai and SPFO, Mumbai and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, on behalf of my colleague, Shri Shantanu Thakur,
| lay on the Table —

I. A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways
Notification No. G.S.R. 591 (E), dated the 27" August, 2021 publishing the Cochin
Port Trust (Licensing of Jetties, Piers and Slipways) Regulations, 2021, under Section
73 of the Major Port Authorities Act, 2021.

[Placed in Library. See No. LT-5868/17/21]

IIl. A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 103 and Section 106 of the Major Port Trusts Act, 1963:—
(i) (a)  Administration Report of the Cochin Port Trust (CoPT),

Cochin, Kerala, for the year 2020-21.

(b)  Annual Accounts of the Cochin Port Trust, Cochin, Kerala,
for the year 2020-21, and the Audit Report thereon.

(c)  Review by Government on the working of the above Port
Trust.
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(d)  Review by Government of the Annual Accounts of the above

Port Trust.
[Placed in Library. See No. LT-5395/17/21]

(i) (a)  Annual Administration Report of the Mormugao Port Trust
(MPT), Goa, for the year 2020-21.
(b)  Annual Accounts of the Mormugao Port Trust (MPT), Goa,
for the year 2020-21, and the Audit Report thereon.
(c)  Review by Government on the working of the above Port
Trust.
(d)  Review by Government of the Annual Accounts of the above

Port Trust.
[Placed in Library. See No. LT-5396/17/21]

. (i) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 32 and sub-section (4) of Section 33 of the Indian Maritime
University Act, 2008:—

(a)  Annual Report of the Indian Maritime University (IMU),
Chennai, for the year 2019-20.

(b)  Annual Accounts of the Indian Maritime University (IMU),
Chennai, for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above
University.

(2) Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) (a) and (b) above.
[Placed in Library. See No. LT-5869/17/21]

(i) A copy each (in English and Hindi) of the following papers:—
(a)  Fifty-fourth Annual Report and Accounts of the Seamen’s
Provident Fund Organization (SPFO), Mumbai, for the year
2019-20, together with the Auditor’s Report on the Accounts.
(b) Review Dby Government on the working of the above
Organization.
(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-5348/17/21]
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MESSAGE FROM LOK SABHA

The National Institute of Pharmaceutical Education and Research
(Amendment) Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the National Institute of
Pharmaceutical Education and Research (Amendment) Bill, 2021 as passed by Lok
Sabha at its sitting held on the 6™ December, 2021.”

Sir, | lay a copy of the Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

DR. FAUZIA KHAN (Maharashtra): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Food, Consumer Affairs and Public Distribution (2021-2022):-

(i)  Fourteenth Report on Action Taken by the Government on the
recommendations contained in its Ninth Report (Seventeenth Lok Sabha) on
the Demands for Grants (2021-22) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Food and Public Distribution);

(ii) Fifteenth Report on Action Taken by the Government on the recommendations
contained in its Tenth Report (Seventeenth Lok Sabha) on the Demands for
Grants (2021-22) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs);

(iii) Sixteenth Report on Action Taken by the Government on the recommendations
contained in its Eleventh Report (Seventeenth Lok Sabha) on “Price Rise of
Essential Commodities - Causes & Effects’ of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer Affairs); and

(iv) Seventeenth Report on Action Taken by the Government on the
recommendations contained in its Twelfth Report (Seventeenth Lok Sabha) on
“Strengthening of Public Distribution System — Augmenting use of
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Technological Means and Implementation of ‘One Nation, One Ration Card’
Scheme” of the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON WATER RESOURCES

SHRI ARUN SINGH (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Water Resources (2021-22):-

Q)

(i)

Thirteenth  Report on Action Taken by the Government on the
Observations/Recommendations contained in its Tenth Report on the
Demands for Grants (2021-22) of the Ministry of Jal Shakti (Department of
Water Resources, River Development & Ganga Rejuvenation); and
Fourteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in its Eleventh Report on the
Demands for Grants (2021-22) of the Ministry of Jal Shakti (Department of
Drinking Water and Sanitation).

STATEMENT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | lay on the Table, a copy (in English
and Hindi) of the Statement showing Final Action Taken by the Government on the

recommendations contained in Chapter | and Chapter V of the Second Report
(Seventeenth Lok Sabha) of the Committee on Empowerment of Women (2019-20)
on the Action Taken on the Recommendations/Observations contained in its Fifteenth
Report (Sixteenth Lok Sabha) of the Committee (2018-19) on ‘Working Conditions of
Women Teachers in Schools’.

11
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON ENERGY

SHRI MUZIBULLA KHAN (Odisha): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Statements of the Department-related Parliamentary

Standing Committee on Energy:-

Q)

(i)

(i)

(v)

(Vi)

Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Eighth Report (Seventeenth Lok Sabha) of the
Committee  on  Action Taken by the Government on the
recommendations/observations contained in its Twenty-eighth Report
(Sixteenth Lok Sabha) on 'National Solar Mission — An Appraisal';

Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Eleventh Report (Seventeenth Lok Sabha) of
the Committee on Action Taken by the Government on the
recommendations/observations contained in its Forty-second Report
(Sixteenth Lok Sabha) on ‘Stressed/Non-Performing Assets in Gas based
Power Plants’;

Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Twelfth Report (Seventeenth Lok Sabha) of the
Committee on  Action Taken by the Government on the
recommendations/observations contained in its Forty-third Report (Sixteenth
Lok Sabha) on 'Hydro Power';

Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Thirteenth Report (Seventeenth Lok Sabha) of
the Committee on Action Taken by the Government on the
recommendations/observations contained in its First Report (Seventeenth Lok
Sabha) on the Demands for Grants (2019-20) of the Ministry of New and
Renewable Energy;

Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Fourteenth Report (Seventeenth Lok Sabha) of
the Committee on Action Taken by the Government on the
recommendations/observations contained in its Second Report (Seventeenth
Lok Sabha) on the Demands for Grants (2019-20) of the Ministry of Power;
Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Fifteenth Report (Seventeenth Lok Sabha) of
the Committee on Energy on Action Taken by the Government on the
recommendations/observations contained in its Third Report (Seventeenth
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Lok Sabha) on the Demands for Grants (2020-21) of the Ministry of New and
Renewable Energy; and

(vi) Action Taken by the Government on the recommendations/observations
contained in Chapter—I of the Sixteenth Report (Seventeenth Lok Sabha) of
the Committee on Action Taken by the Government on the
recommendations/observations contained in its Fourth Report (Seventeenth
Lok Sabha) on the Demands for Grants (2020-21) of the Ministry of Power.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT AND PANCHAYATI RAJ

£l ARUT TS . ¥Sdl ([ORM) : Fled, H 9T defea arior e Sl deme
RToT Heefl Hae g Rl Al & FEforiad afde iR ISR §RT &1 15 HRarg
1 S dTel fAaRUN B Teh-Teb Ffel (SHUST TAT fewel §) [T Ue el IR R g :-

() Seventh Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its First Report
(Seventeenth Lok Sabha) on the Demands for Grants (2019-20) of
the Department of Rural Development, Ministry of Rural
Development;

(i) Eighth Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its Second Report
(Seventeenth Lok Sabha) on the Demands for Grants (2019-20) of
the Ministry of Panchayati Raj;

(i) Tenth Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its Fourth Report
(Seventeenth Lok Sabha) on the Demands for Grants (2020-21) of
the Department of Rural Development, Ministry of Rural
Development;

(iv)  Twelfth Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its Sixth Report
(Seventeenth Lok Sabha) on the Demands for Grants (2020-21) of
the Ministry of Panchayati Raj;

v) Seventeenth Report (Seventeenth Lok Sabha) on Action Taken by
the Government on the recommendations contained in its Thirteenth
Report (Seventeenth Lok Sabha) on the Demands for Grants
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(2021-22)" of the Department of Rural Development, Ministry of Rural
Development;

Eighteenth Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its Fourteenth
Report (Seventeenth Lok Sabha) on the Demands for Grants
(2021-22) of the Department of Land Resources, Ministry of Rural
Development; and

Nineteenth Report (Seventeenth Lok Sabha) on Action Taken by the
Government on the recommendations contained in its Fifteenth
Report (Seventeenth Lok Sabha) on the Demands for Grants
(2021-22) of the Ministry of Panchayati Raj.

SHRI JAIRAM RAMESH (Karnataka): Sir, | have given notice under Rule 267.
...(Interruptions)...

MR. CHAIRMAN: | have not admitted notices given under Rule 267.
...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, | have
given notice. ... (Interruptions)...

SHRIMATI

RAJANI  ASHOKRAO PATIL (Maharashtra): Sir, please revoke

suspension. ... (Interruptions ...

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m.

The House then adjourned at five minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.
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GOVERNMENT BILLS

(i) The Assisted Reproductive Technology (Regulation) Bill, 2021*
and

(ii) The Surrogacy (Regulation) Bill, 2020*

MR. DEPUTY CHAIRMAN: We are taking up the Assisted Reproductive Technology
(Regulation) Bill, 2021 and the Surrogacy (Regulation) Bill, 2020. Both of these Bills
will be discussed together. Hon. Minister, Dr. Mansukh Mandaviya, to move the
motions for the consideration of both these Bills. ..(Interruptions).. Dr. Mansukh
Mandaviya, please move the motions.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | rise to move:

"That the BIll for the regulation and supervision of the assisted reproductive
technology clinics and the assisted reproductive technology banks, prevention
of misuse, safe and ethical practice of assisted reproductive technology services
for addressing the issues of reproductive health where assisted reproductive
technology is required for becoming a parent or for freezing gametes, embryos,
embryonic tissues for further use due to infertility, disease or social or medical
concerns and for regulation and supervision of research and development and
for matters connected therewith or incidental thereto, as passed by Lok Sabha,
be taken into consideration. "

..(Interruptions )..

it IUHATRT : ST, § 70 G IR HIAT § b A S 9gd Agdqul f[ded 2
...(FAYM).... BAC ¥ 39+ T3 bt o f 91 fesd |rer e <v| . .(@aem). ..
9 UX 31U 3 H &I 999 a7 fobar, SAb ded 91 &1 <&l &l ...(Fhg™)... S
Business listed &, H§ IHd Al $B IR el of FHdAll ...(TALIH)... o,

...(AT)... ST Business 8199 & ATHA g, ...(FAYM)... @IS, ...(SGH)... ST
Business BISH & AT B, ...(SAYM)... ISl AFEIT H301 Sff, B YD 91d 81
Reopre R S ... (agH ). ..

" Discussed together.
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DR. MANSUKH MANDAVIYA: Sir, | also move:

"That the Bill to constitute National Surrogacy Board, State Surrogacy Boards and
appointment of appropriate authorities for regulation of the practice and
process of surrogacy and for matters connected therewith or incidental
thereto, as passed by Lok Sabha and as reported by the Select Committee of
Rajya Sabha, be taken into consideration."

Y STRUTAfY : AT Ui, T ST S R FB el AR B2 ...(HIHM). ..
A Tl 189 39 9 IR $© dial dlad &l AR Yaidll $Hudm 94 dn
AT Hie I¥ 9194 \rllkoil «.(AdHT)... Lcdhl.\ﬂ, wISTl First let the House function.
..(Interruptions )... Motions move B U 8l WISl Uh e .. .(Sagm ). .. ©isl|

Y. A AR ST : TR, AANMTelS IR D] 9gd Heaqul J&l 21 ...(aeM). ..
1 STAHTIT : A1 U= S, | will allow. ... (Interruptions )...
foraer & =1 (7 AferwToA @A) : W), S IS .. (FAIM). ..

MR. DEPUTY CHAIRMAN: Please go back to your seats. ..(Interruptions).. Please
go back to your respective seats. ..(Interruptions).. | request these Members to

allow the situation where we can speak. ...(Interruptions).. 34 SANT HIdT ST,
] dlef AT ...(FGLTH). ... TS, il

IR, 99 SR TR IRE H3il; TAT 3 SR AR F3i1 (3f U= 1<)
TR, AT TP point of order &, T& AT $HD! of ST ... (FGLIH). ..

o STl : A A IE H AT ... (TAH)...

%ﬁmw : ﬁi’aﬁﬂﬁ@[tﬁﬁ(’ﬂqpoint of order 33T & Bl .. .(TIYTH).... w

g I U .. .(SAYUH). ..

S STFHTYRT : AT YAAT, § D! AlbT § BTl ...(FALH)..... 37T point of
order iUl ...(EaLH)...

SHRI MALLIKARJUN KHARGE: Sir, this is a very wrong precedent.
..(Interruptions )...
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21 IuqUTafal : U= i1, F1 I8 341 99 A related 87 ...(GEM). ..

it H;elrﬁ' qiad : WX, ﬂﬁ{ e < < (FAYTE)... WX, g dgd important gl
< (TAYTH)...

MR. DEPUTY CHAIRMAN: | have allowed the LoP to speak. ...(Interruptions)..

SHRI BHUPENDER YADAV: Sir, Rule 237 is very clear. It says, ''A Member desiring
to make any observation on any matter before the Council shall speak from his
place...". So, Sir, please ask Jairamjito speak from his place. .. (Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, please go back to your respective seats.
..(Interruptions )... Please go back to your seats. ..(Interruptions).. Please do not
dictate the Chair. ..(Interruptions).. No; no. ..(Interruptions).. You cannot dictate
the Chair. ..(Interruptions).. No; no. ..(Interruptions).. Please go back to your
respective seats. ..(Interruptions).. Hon. LoP, please speak. ..(Interruptions)...
Please go back to your seats. ..(Interruptions).. Hon. LoP, please speak.
..(Interruptions )...

Y wferepTof @A : § 1A PR VBT §, AT SD! <Y ...(FIHM)....

MR. DEPUTY CHAIRMAN: He was on a point of order. ..(Interruptions).. He was
on a point of order. ..(Interruptions).. Please go back to your seats.
..(Interruptions )... Please go back to your seats. ...(Interruptions)..

it AfeAPIg @A« W), H MY It Bl €, $9 W § 19 3MMY Leader of the
Opposition &1 ITd B & fol¥ T HRA 8, AT suddenly FIFRER @ S8 &R point of
order SOTI &1 3 MY, # W legally ITd R Y81 g, H ©od & TG & I1d B I8
21 A 91 G & 915 3R $9H DS Tele! 8, I  point of order I8T Al &, ol
B@(‘cﬁg?b_\’%ﬂﬂﬁ dnlé 0 ISed %\;, PO A} 9T B (Y., g Tl undemocratic
gl N, IE SIT 12 FeT BT undemocratic suspension ﬁ?‘&TTRJT, (TAYTH)...

£ TR : AT YA A8, suspension WX H, ...(REGHT).... ©iISl, IV,
No; no, not allowed. IFFFﬂ'JWTUT, as per Rules, ST Business SRS & AT %\',
I IR 989 &I Tl &, 3Afy AFI Yol |84, 7R 319 39 W $B il
e 7, Al H gorrerd gl § A HH1 SN Bl 9l Gl g, d 96 move &R b g,
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STl $9P IR § g1 TIRA 9189 o 68l © fb Leader of the House 31X Leader
of the Opposition el &Y AT BTl ... (FALUM)... TS, A~ H23 S

S1. 99qE ASAAT: AT SUFHIIRT 81§y, ART Bill 3R Surrogacy Bill, SIHI
IErs AR A iy %I'Q HIIST J recommendation &1 Qﬂl...(ail?l%]'ﬁ)... S faeg
UH-GIN I IS U &, 9J$di [de Bl...(RaM)... b G491 § qIRd 811 & 915 3[4
g feT IS FHT H SR © 3R Surrogacy Bill already TSI FUT H o111, .(TALTH).. ..

SHRI DEREK O'BRIEN (West Bengal): Sir, | am on a point of order.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: On this issue? ...(Interruptions)... On this issue?
...(Interruptions )... AT SR Sff, BSY & GH- Sl f9u=4 8, # I W point of
order jSl" [l ..(dYT)... No, please. ... (Interruptions)...

SHRI DEREK O'BRIEN: Sir, | have the Rule Book. ...(Interruptions)... | will quote
the rule. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions )... Please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, | have the Rule Book. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please quote. ...(Interruptions)... Yes, please.
...(Interruptions)..
SHRI DEREK O'BRIEN: Please don’t' deprive me ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, | am not depriving. ...(Interruptions)... Yes, please.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, | am on a point of order. .
MR. DEPUTY CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Because this is the red Rule Book. ... (Interruptions)...
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it SYFHTYT : 31T Rule number 91U

SHRI DEREK O'BRIEN: The Page Number also, | am telling you. It is Page 90, Rule
256, 'Suspension of Member." Twelve of our Members are suspended.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not the subject. ...(/m‘errupz‘/ons)... This is not a
'point of order'. ...(Interruptions)... This is not a 'point of order'.

...(Interruptions)... AT 31 S, 319 IfTTl. . . (SILT). ..

S1. F99E AiSfadT : AR SUMHIYT Heled, I S1 [de’, ART Bill 3iR Surrogacy
Bill, Ueh GAR b YR B l...(REY). .. 3R Surrogacy BRAMI 8, A1 ART A SHDI UTH
BT BT B1...(GEM).... 519 I AT H Surrogacy Bill TR IR & =41 gs o1, @I
I TGl b SR I8 decide 3N AT b SABI Select Committee I WIUT
SIYI....(SGHH)... Select Committee 7 I8 [IRIR A 39 WX ...(FQHM). ..

MR. DEPUTY CHAIRMAN: The House stands adjourned till 3.00 p.m.
The House then adjourned at seven minutes past two of the clock.

The House reassembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

st SgwuTafa: JEE" H9E, Sl 4G AisfdAll L. .(@EEH).. Dr. Mandaviya,

please continue. ...(Interruptions)... Please continue with your speech.
...(Interruptions)...

A BRI HAY; P FA; g @i w3l (Sh ugee SiEh): IR, § TRER B _RE
U ISl el ared g o gd A1 &7 3 et uiRa 81 =1 = | § siad o 314l
W 3IMIE BT §, S ATh! AN & ol IR B SR ... (F@eM).. ST o 9
T3 T ...(AYUM).. 98 IR <2 7 91 21 d AN <l UR A1 8, AR $l ARA &
foIT TR € 3R S=Bi Sl WhIF T BR B BT BIFRTET B Bl... (AL ).. I
I8 U9 PO 9 bl &l H o1 61 ATUB Bl § 1 54 Al 1S A [t Uik &1 =
red Bl...(FaM).. 3R I UH &1 P8R HRd Y&il dl 89R UT9 Bl 3@ T8
2T ST § RIS AT § [ Ih! AT AT &I, WRBR JRd. . .(FGHH). .
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oY ST 91T 202f =it Sit, Rt 3mmaest 91d 2 Rebre IR ST, A1 2o
AT

W@ 3R IRAR Hearor F3Y; T TARH AR e F3il (S10 A Arsfaan):
AT SUFHTALT S, 3171 G191 A8 qUl f[ded TR S 94 JR¥ g8 ©, 974 4 Uh
TITRE! Il &1 TR fdeT Helerd 3iad 3R T SIH1 ofdiNe™t H Saaid R Yl
SR HigeT Sl ...(HAGEH)..

2N SgguTafer: 920 S Y 919 B 3olTa] Bis 31 d1d Rebls R 81 ST I8 8, Wil
(I )..

PROF. MANOJ KUMAR JHA (Bihar): Sir, | am on a point of order.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Is your point of order on this? ...(Interruptions) Do you
have a point of order on this issue? ... (Interruptions)...

S10 A9R[E Aisfaa: for Ryeeq &1 got fhar S 8, 59 Saiarsi &1 o fhan
ST 8, I YART] Had Bl ...(Rau™).. I8 IHb A ST TNl &l T AR
a1 81 RN 9 I v Afgar, S @ |7 981 999 el 8, Sad! fhisidmen
YTee™ &, VAT AfSel 319 Uil & TH BT Yol HRb Ydb ARNIC GEhR dIa™] Afel,
oIS UTST ...(FAY)..

i STUTITY: I § 1M 7ol AT FaA1 1 AT 3 & fdh I 19+ et ) g
3R T DI =l & | It H AT 3R AR T 1T FHT B B’ U8 TSR b Ty
HeI 78] 2 Please go back to your seats. ... (Interruptions)...

S10 A TS B! f$THIA & 915 I [l B8 H 1T 21 VARe! [t ugel
AT FHT H 4, RITRIR, 2020 BT AT AT AR IHD 1§ T8 TSI HIACT BT HOIT 1T
o7l WIS BHET 7 W 3P 9gd fIwR I [Awev fear sk Redsea <)
...(TAU).. 26 RBHASIT g9 A9 ofi| 4 3T DI Bid-ic H S & 915 I8 Ald
JHT H AT 3R ARE H Al FT H YIRST f9al W 98 fwar o fevmer gam g+
SHS WY H 98 I AEqqUl G Hl et 3R S 94l DI S gU Ald FHT 7 5
aTiRe Tl IS a1g AR fder ST I8i €1 ot ol o7, 39 WRIT el & forg
Holde AT I 2t Aelde HHST 71 IS $HUR 98d IR | 41 Bl IR I8 98d
ST I R
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PROF. MANOJ KUMAR JHA: Sir, point of order. ... (Interruptions ...

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)...Just a
minute, Mr. Minister. Let him speak. 3ITd &7 3741 HICH U SIMU, 3FR WlEc 3ATH
3fTSY 39 fdeT ¥ Refcs BI, A1 § IW Gl ..(aum™).. - : @ige i 3ifsy
3R 39 e 9 Relce 81 A1 § S/ G First, it is not a privilege. Please go back
to your seats. gl AT HAT SIT 3TU1T g1l f{\’){ @R | Jha saab, | will come back to
you. Hon. Minister, please. ...(/m‘errupz‘/ons)... | would come back to you, Prof. Jha.
Members, please go back to your seats. ... (Interruptions)...

S1. 7 Aisfaan: weiey, SRl f[dd R g wed | g1 foAl 9@ fawR |
ST e g3t ATl I8 fded QRI1 8 3R S UR qgd (ST g3l 812016 H I8 fdet
3ff ffed ¥ 1 U1, S¥d 918 2017 H g fdat urferame) ¥fsT BfAct 4 T,
UTferam=e™t TS SRSt 7 9 IS SR AR A gorra a1 2018 4 g {9t yd
1 TT AT1..(FGHT)... 2018 H 39 [deT D1 Aleb FHT 7 TR YIRS DR {1 2411 2019
H g UR UIRT BI1 & g5 IS 5T FHT ¥ 371 AT I FHT H 91 59 W TR I
SR TaT AT 3IR [STH e & 18 I8 9l Hetde HHST H 71| Hetde BHST 7 WY
9 R 9gd AUl GeId & A1 9 GeIg &9 I8l ol dhR A 8, ITH W By g
g A 1 ford 2 3iR I9% a1g IR fde & g9 fewme™ 7 o 92 E1...(aum)...
q31 e Bl I8 g1 g¢ el & [ I8 U MaRye (SIS 81 ...(agm)...

TGy, AT BIS 3R ISR 59 W AU GIT 1 AR 1 I (9 AEeaqoi
GeITd <, AT 1T ¥ 3R FTe H 9 YIRS B |

The questions were proposed.

1t ITAUTIT: AT eS|, .(FALTH). . AT T HUIT 3701 HITH G- S| .(HFEH)...
Please go back to your seats. ...(/m‘errupz‘/ons)... ST Y Ao I | @l@ %, SRS
3TAT1-3191 HIeH WX S| ...(@EEH).... Ul. A9 $HAR T point of order TR Bl
. .(FAYH)... TS| ...(EH)... ST 41T 96 9 § ©S &, d Wiiel 9=
e IR SR ...(EY)... 3T AN Wilsl 39! ied W S| ...(TEH). ..
ST, @S| ...(EEH). .. Ul 9915 $HR 311, 377 gifery|

1. AT HHAR ST : AT SUGHIITT HB 1S, 3MID] Igd-95d YhdT #RT T point
of order g1 ...(IALT). ..

i SUHUTUF : 3MIBT point of order fhd Tl & T8I 8?2
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9. ST AR 1 : WX, IE od 237 S T8 61 H SN el Dl gaTell @ 81 g, foTaep
garel AR i, W3 Aeley U Sft 7 faam on wR, IS99 oRast org+ wach € f&
"Provided that a Member disabled by sickness or infirmity....." T8l TR b R B8
Pl sickness or infirmity ...(AdETA)...

MR. DEPUTY CHAIRMAN: Please, please. ... (Interruptions)...
T1. 7S AR ST : W=, BATA D1 a1 B! ... (aEH)....

MR. DEPUTY CHAIRMAN: Point of order is not a privilege. Number one, Mr. Jha, ¥
3IMY DT point of order 7 Nel _g\‘, Afpe point of order, as per the rule, should be
related to the Bill. 8TSE & ATHA ST fded &, $9 WX AMIBT point of order a1 B
Please do not raise any other point of order in the guise of ... (Interruptions)... This is
my request to both sides. ... (Interruptions ... Tiruchi Sivayi ... (Interruptions ...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | agree with what you say. But before the
Minister stood up, hon. Parliamentary Affairs Minister said that they do not want to
pass the Bill in the din and hence we have to cooperate, provided that we all
apologise. For the past three or four days, every Minister is levelling allegations
against us. ...(Interruptions)... Moreover, this Government is responsible for
...(Interruptions ...

MR. DEPUTY CHAIRMAN: It is not a point of order. ...(Interruptions)... The motion
is moved. There is one Amendment by Shri John Brittas for reference of the Assisted
Reproductive Technology (Regulation) Bill, 2021, as passed by Lok Sabha, to a
Select Committee of the Rajya Sabha. Hon. Member may move this Amendment at
this stage without any speech. ...(/nterrupt/ons).. Shri John Brittas, are you moving
the Amendment? He is not present; it is not moved. ... (Interruptions)...

The motions for consideration of the Assisted Reproductive Technology
(Regulation) Bill, 2021 and the Surrogacy (Regulation) Bill, 2020 are now open for
discussion. ...(/nterrupt/ons)... Dr. Kanimozhi NVN Somu, please speak.
...(Interruptions)... Only your speech will go on record. ... (Interruptions)...

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, the House is not in order.
...(Interruptions)... Please revoke the suspension. ... (Interruptions)... The House is
not in order. ...(Interruptions)... Please revoke the order and bring back those 12
Members. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please speak. ...(Interruptions).. Only your speech will
go on record. ... (Interruptions)...

DR. KANIMOZHI NVN SOMU: | request you to bring back the 12 Members.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am moving to the other Member. ... (Interruptions)...

DR. KANIMOZHI NVN SOMU: Please listen to me. ...(Interruptions)... Revoke the
suspension and bring back 12 Members inside. ...(Interruptions)... They have been
outside for so long. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(/nterrupz‘/ons)... [ am
moving to the other Member. ...(Interruptions)... Shrimati Mamata Mohanta.
...(Interruptions)... Please speak.

Sl AT Aigan (3ifsem): IuFHit 89y, AMUS! gRare {6 A9 g1 59
HEIqul "Assisted Reproductive Technology Bill" 9X dld< T HidT faar 2|
..(TTHH). ..

T G 2 {5 39 989 # IR R AfXasit & derha<or, JRer iR
HeATS &b [oTY 3TlT-37elT 9o AT RET Bl ...(FEeT™). ... SRR (fafrs) fde, 2020
3R Fferear Ut (Fene) fdet, 2020 BI HSRI G & 915 319 I8 AH HaH IOl
AT Z| ...(FIHH)... ST & A I H31 ST T IS Sif AR -27fh
OR qUl fAqT R Bl ...(FGHH)... AEATAT b FRHHRU R ISR T &b (A
W& R AT I IS BU &l ...(FAUM)... AEeT ARSI SAR dI9] ST &l &
T vl 4 A U Bl ....(FALH). ... 3T GG S &l ...(FaHH). ..

MR. DEPUTY CHAIRMAN: Only Shrimati Mamata Mohanta's speech is going on
record. ...(Interruptions)... Please...(Interruptions)...

S T AIEdn: IUFATILT S, AfS 37U ToTald! 1 oR Bl BT 3R Bl gea
TEl B I1 a8 3N’ A &1 9 UTehl, 1 SH 9gd §@ BT B ...(aeM)... S Sufiy
TR ARIb A conceive T8l BR UK &, d B ART Bl HGG I VAT B & AR TH
SUTTT o ToTT fertility kit I TaeTd &, FTHA ITD] HATH UG H Hag (Aol Fapdll 2|
..(FAUF)... IS $© aul & SR AEID TS ddbeildh B Tl BIBI doll I
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93T ©1 The Assisted Reproductive Technology (Regulation) Bill, 2021 PT &I SRR
AfEeA1ell Ud gTal BT 20T H HRET0 HRAT B ... (FIUM). ..

MR. DEPUTY CHAIRMAN: Shrimati  Mamata Mohanta’s speech only
is... (Interruptions )... Go back to your seats, please. ... (Interruptions)...

ST AT AIEdT: SUFHIRT ST, I8 (9l 39 Harsil &l FrRfd e iR 59 B
& I ST ¥ 9737 SUf TeTRSY & d8d A dxIdT MTRIAT 3R S8 I # 31ferd
TRIAT IST I ..(FGEH). .. 3 THID o B3 AfSARI & 7 H 75 SHIE oS &,
Qb SHA S[g Bs B, Ailid Ud FHINTE Je W AR 1 B ...(aHH). ..
BTl WRA H U1 HaTg U &, b ST AMDIDHRUN Tl g3l & TR Uh
O Ui 7, R v et gost afgern & fog e o) wad! 21 39 Seeg |
ST & g8 I ged Dl I Afgell bl § g1 SR gL gfHam &1 Ao & fob wiRd
IR BT s I 7T 5 ... (L) ST R H AN TR & oy AR <91 4
T B wﬁ?ﬁaﬁmﬁww international racket W-WW%\-’, SREIEEL RN
S]] Tl ... (FAHT).... 39 fI9U® Bl 7eg 9 39 R W H TS S Aol gl 399
TRIATE HI 6T NYOT HH BT 3R TR DI AAhR TP d¥E bl TR A, i fob
gl el ol ...(FauH)... fags § weq: forar g & ve afgen o= Sfiaq § te
IR & WRNIE A 99 bl 8, Sd(P Ugel TP 8l Afgel & Urda-0rd 9R GRS Al g1
& A AT 1T 9, ...(FAY).... ST fhdt 9 Afgelr & ey & A1t Rgerars ol
I fIga®d 39 IR e R I8 foer afgesll & 99 Ud 396 Wred & oy
9g 81 A% ol H 59 W & HIegH ¥ J: ARBR 3R AT TRy HAT Sl hl
ggare gl g f& d Afeansii & &6 & oy 9ga Asiqa 9 9&1 § dax 1 T,
gATS| ...(TAYH). ..

MR. DEPUTY CHAIRMAN: Thank you, Mamata Mohantaji. The House stands
adjourned to meet at 1100 hours on Wednesday, the 8" December, 2021.

The House then adjourned at thirteen minutes past three of the clock till eleven of the
clock on Wednesday, the 8" December, 2021.
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